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230 Repealing and Amending  [1952: T.N, Act XI
; ’[TAMII: NADU] ACT No. XI OF 1952.’.

[THB l[TAmﬁ- Napu} REPBALING AND AMENDING
- - Acr, 1952.] - -

o (Rebeived the assent of the Governor on the 12th December
1952 ; first published in the Fort, St. George Gazette
on the 17th December 1952.) |

'An Act to repeal certain enactments and to amend certain
other enactments ] o

~ WamRBEAS it is expedient that the enactments specified
. in the First Schedule which are spent or have otherwise
' become unnecessary, or have ccased to be in force other- -
wise than by expressed specific repeal, should be expressly
and specifically repcaled

AND WHERBAs it is also expedient that certain .amen_d-
ments should be made in the enactments spacified in
the second Schedule ; Yt is hercby cuacted s follows :—

Short titlee 1. This Act may be called the {Tamil Nadu] Repeal-
ing and Amending Act, 1952,

Repeal of 2. The enactments specified in the First Schedule
certain enact- are hereby repeal:d to the extent mentioned in the fourth
msnts. column thereof. | |

Amen at 3, (1) The enactments specified in the Second Schedule
Ofe“ftaingth ere hereby amended to the 2xtent and in the manner
nachments. \pentioned in the fourth column thersof.

__ (2) The amendment to the YTamil Nadu] Shops

: and Establishments Act, 1947 0[Tamil Nadu] Act XXXVI
of 1947), specified inthe Second Schedule shall be deemed
to have come into force on the Ist day of April 1951,

Savings. 4. The repeal by this Act of any enactment shall not
affect any other enzctment in which the repsaled enacts
ment has been applicd, incorporated or referred 1o g

1 These words were substituted for the word “Madras” the
Tamil Nadu Adaptation of Laws Order, 1969, as amended %}; the

}'3611;11 Nadu Aduptation of Laws (Second Amendment) Order,

# For Si.. “ent of Objects and Reasons, see Fort St. G
Gaze:*", dated the 16th July 1952, Part IV-A, pages S1-52. 0"




invalidity,—
CUect or consequences of an hing alread done or
sufféred, or any right, title, obligation or liability already
acquired, accrued or incurred, o;

ing in respect thereof, or any release or discharge
from any debt, penalty, obligatien, liability, i
‘demand, or any indemnity already grantcd, or
of any past act or thing 3y =~ 5 | |

" nor shall this Act affect any principle or rule of law
or established jurisdiction, form or course of pleading,
.practice or procedure, or existinig usage, custom, privilege,
restriction, exemprion, office or. appointaent, notwithe
standing that the Same respectively may have bcgn in
. any’ manner affirmed, recognized or derived by, in ‘or
" from any enactmontzhereby repeated -

"1'1_'01;' shall the repeal by __this, Act of any enactment

Ievive or restore any jurisdiction, office, G |

“right, title, privilege, restriction, eXemption, usage, prac-
tice, procedure or other matter or thing not now existing
~orinforce, Cu | o

custom, Liability,
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Year.
(1)
1940

1940

1940

1940

1540

1940

1940

1940

1940

1941

1941

1941

Repem:ng and Amending [1852: T.N. Act X1

THE 1"IRST SCHEDULE
REPEALS.
(See section 2). _ R
Number. Skort title, - Extent of repéal.
@) ' 3) @

I The Madras Local Boards 'The whole.
gﬁendment) Act,

It The Madras Comnierc:al The wholes
: Crops Markets (Amend-
ment) Act, 1940,

Vi The Madras Irrigation Sections 2 and 3
(Aess (Amendment) _
ct, 1940

VI The Madras City Police The whole.
(Amendment) Act,

VIiX The Madras Suppression The whole,
of Immoral  Traffic
(Amendment)  Act,

1940,

1X The Madras Motor The whole,
Vehicles Taxation
(Amendment) Act,
1940.

Xy The Madras District  The whole.
Municipalities  and '
Local Boards (Amend-
:nent) Act, 1940,

XViT The Andhra University  The whole,
(Amendmunt) Act,

XVIH The Madras Village The whole,

Courts (Amen dment)
Act, 1940

1 The Madras  Huekuey The whole
Carriage (Amendme nt)!
Act, 1941,

Ir The Madras State Ald The whole,
- to Industries (Amend- ’
ment) Act, 1941.

I The Madras Electricity 'The whole
Egty (Amendmunt) hole.




i e e

PRTN-At XI) Repealng and amenitng.~ 337

Y('a(. .. Number, Short n‘rfe, Extent of repeal. . -
o o @ -
':.'I!Hl : IV The Madras City Muni- The whole.
. ¢ipal (Amemiment) o
__ . Act, 1941
1941 VIl  The Malras' City Munici- The whole.
_ S pal (Second Amend- .
ot ment} Act, 1941, o o
1941 VI  The Madras City Munici- The whole. | -

pal, District Munici~ -
palities and Tocal
Boards (Amendment)
Act, 1941,

1941 X  The Madras District The whole,
| - Municipalities (Amend- _
ment) Act, 1941,

Too1941 XII  The Madras  District The whole.
- _ ' Municipalities  and -

Local Boards (Amend-

ment) Act, 1941.

o 1941 - XIII  The Madras City Police | The whole.
' : ggﬁendment) Act,

1941 XVI ' The Madras Nurses and The whole.
Midwives (Amendment)
Act 1941,

. 1941 XVl The ![Tamil Nadu] Pro~ Sections? and 3.
o _ prietory Estates® Vil-
lage Service and Here~
ditary  Village-offices
(Anllendment) Act,

1941 XIX  The Madras Pubhc Health The whole.
: %Eendment) Act,

‘ ‘1081 | XX  The Canals and Public The whole.
_ Tarrise  (Amendment)
Act, 1941,

1941 ©  XXI The Madras  Medical The whole.
: . Registration (Amend-
ment) Act, 1941

o I.1941~ ' XXI11 The Madras City Polme The whole.
T (Second Amendment)
| Act, 1941,

- TThese wonds we c:abmtu ed for the word “Madras™ by the o
:'Wm Adsptati -1 of Lows Onder, 1969, as smended bythe o
Tamil Nadu Adaptation of Laws (Seem;d Amc.ndmmt) Older __ Sy
1969,




‘234 Repealing and Amending [1952 : T.N. Act X1

Year. Nieaber. - Short tizle, Extent of repeal.,

€y (2) (R} )
1941 XXIH  The Madras Cily Police The whole.

and Towns Nusiances
(Amendment)  Act,
1941,

1942 II The Madras Registration The whole.
of Births and Deaths
(Amendment)  Act,
1942,

1942 i The Madras University  Section 2.
(gmcndment) Act,
1942.

1942 YTl - The Madras District The whole,
Munigcipalities (Second _
Amendment) Act, 1942,

1542 X The Madras District The whole,
Municipalities and Local
Boards (Amendment
Act, 1942, :

1942 XV  The Madras City Munici- The whele.
‘ 11’3.]4 :gAmendment) Act,

1942 XVI  The Periyar Irrigation ‘The whole.
' Tanks (Preservation)
Amendment Act, 1942,

1942 XVIT  The Madras Debt Conci-  The whole,
liation (Amendment)
Act, 1942,

1942 XVITT The Madras District The whole.
Municipalities and Loe
cal Boards (Second-
A nendment) Act,

1942,

1942 XIX The Andhra University The whole,
(First Amendment)
Act 1942, : - |

1942 XX The Medras City Police, Sections2 and 3.

Towns Nuisances and

Prevention of Cruelty

to Animals (Amend- 3
ment) Act, 1942,

1942 XX1 The Madras Rivers Con= The whole,

- servancy {Amendment)
Act, 1942, '

1942 XXHT  The Madras Nurses and The le,
' - Midwives (Amenduient) Whole.
Act, 1942.




- ‘952‘ T.N. ActX1] Répéa?fiié“.md "Am;z&dingo. ..jf2:35=

) ¢ 80' Number, Skor_: title. Extent of mpeal _ o
@ e
XXV The Madras Probation The whale. RN

of Offenders (Amend- ,

mént) Act, 1942, | .

~ XXVII  The Madras City Munici~ The whole, -
: . paland District Muni- B

' capilities(Amendment)

XXVID  The {{Tamil Nadu] Here- Sections2and3 -
R - ditary Village-offices RGN
' (x;\fleqdment)  Act, e

' KXX The 'Mad.ras Prohibition The whole. _ e
_ (Amenmcnt) Act 1942, . ' ‘
XXXT  The Andhra Univer.ity The whole,
L (Second Amendment) ’ o
Act, 1942, |

- XXXWI  The Madras Uniyersity The whole,
' (Fifth -  Amendment) o
Act, 1942, \

XXXIV  The Madras - Motor The whole. -
3 _ Vehicles  Taxation T
(Amendment) Act, 1942.‘_

F XXXVI The Madras City Munici- The whole.
‘ pal and District Muni- -
cipalities {Second
Amendment) Act 1942,

XXXVII  The Madras Cotton Con~ The whole,
51;)41 2(Al‘J.tzm.—,ndmenfc) Act, '

XXXVHI  The Madras  District The whole.
Municipalities (Third
Amendment) Act,1942,

I The Tamil Nadu] Sales Sections 2 arA 3
of Motor Spirit Tzxa« '
tion  (Amendment)
- Act, 1943,

I The Madras Blectricity The whole.
Duty  (Amendment)
ACt, 1943,

IV The Madras Medical Re~ The whoe,
gistration (Amend-
ment) Act, 1943.

. : rds were substituted for the word <*Madras* by the

Tairig;h ieis:dgoAdaptation of Laws Order, 1969, as amended by the

Tamil Nadu Adaptation of Laws (Second Amendment) Ozrder,
- 1969. S - '




- 236 Repealing and Amé;zdi:ag [1952 : T.N. Act XI

"Tamil Nadu Adaptation of Laws Order, 1959, as amended by the
1969,

 Year. Numer. Short title, Extent of repeal
¢)) ¢4 _ 3) )
1943 IX  The Y{Tamil Nadu]Debt Sections 2,3 and
: Conciliation{Amend- 4.
ment) Act, 1943,
1943 ¥ The Annamalad Univer- The whole.
sity (Amendment) Act,
1943, .
1943 X1 The Madras City Munici- The whole.
pal (Amendment)
Act, 1943,
1943 X1 The Madras Local Boards The whole.
(Amendment) Act, 1943.
1943 XV  The #[Tamil Nadu] Agri- Sections 2, 3
cutturists Relief {Amend+ and 5,
_ ment} Act, 1943, '
1943 XIX  TbeMadras Local Boards Sections 2to 25-
{Second Amend-
ent) Act, 1943, _
1943 XXVI The Andhra University The whole.
(Second Amendment)
_ . Act, 1943,
1943 XXVII  The Madras University The whole,

(Amendment) Act, 1943,

1943 XXVl  The Madras Elemertary Section 2.
Edycation {(Amend-
ment) Act, 1943,

1943 XXIX The Criminal Tribes The whole.
L (Madras Amendment)
Act, 1943, :

1943 XXXI  The Madras Debt Con- The whole.
_ ciliztion (Second Ame-
o : ndment) Act, 1943, ' .
1944 . M@ Th» Madras City Muni- Sections 2 and
_ : ~ cipal and District Muni-
cipalities(Amendment)

o Act, 1944, o
1944 VI The Madras Local Boards The whole,
_ (Amendment) Act 1944, _ o
1944 VIII The Madras District Ths whole,

Municipalities (Amend-
ment) Act, 1944,

1944 . IX The Madras Regulation The whole.
: . of the Sale of Cloth o
(Repeal) Act, 1944,

1These words were substituted for the word “Mariras™ by the

Tamil Nadu Adaptation of Laws (Second Amendment) - Order, .




l§§2 ?"'%.N:l'ACi le Repeaffrzg and :1L‘?€.'?c1f.’}2g 253‘7

~ Year,  Number. Skort title. Extent of repeal-
w ¢ @
1944 | X1 - The Andhra University The whole,
- : (Ameandment) Act i944,
1944 XV The Andhia  Universily The whole,
— . (Second Amendment;
| Act, 1944, .
-4 RS Tie Aradlpr Umversr o Tie vhoie,
AL 1wk

19244 Nvit The Madras District  The whole.
S T Municipalities and
' Local Boards (Second

~ Amendment)Act,1944,

194-4 . XIX The Madras District The whole.
: Municipalities (Second
Amendment) Act, 1944,

1945 1 " The Madras City Civil Sect10n2
. ' - Court and Presidency
Small Cause Couris
(Axgendment) - Act,

1945 . I . . The MadrasEstates Land Se¢t10ns2aud3.
Lo - (Am&ndment) Act,

. 1945 . OI . The Tamil Nadu] Irri- Sections zands.-
e ~ sgation Cess (Amend-
' ment) Act, 1945 '

- 1945 VI The Malabar Tenancy ' The whole. .
S :(éﬁendment)  Act,

1945‘ VHI | The Madran Electncxt The whole.
_ : ‘Duty (Amendmentg .
- Act, 1945,

1945 X S The Madras " ‘Local The whole; -
' - . Boards (Amendment)' '
Act, 1945,

1948500 XIV. - The  Madzas- Estates The whole, i - B
: ' . Land (Second ‘Amend. '
' - ment) Act, 1945

< XVl The Madrat City Toe whole,
134 Municipal . (Amend-
ment} Act, 1945,

g ) P

1 W rds were substituted for the word “Madras® by the
TagltllelileaduGAdaptatton of Laws Order, 1969, as amended by the
Tarml Nadu Adaptatlon of Laws (Second Amcndment) Order, 1969,




2§8 Repe ting ;'ff;g;?’ Amending, (1503 TNActXI

Year. Number. Short vitle, Extent of repeal.
1 2) K )
1945 XIX The Madras Registration The whole,.

of Births and Deaths
{Amendment) Act, -
1945.

1945 XX The Madras District The whole.
Municipalities and
Local Boards (Amend-
ment) Act, 1945.

1945 XX1 The Madras Commercial The whole.
Crops Markets
{(Amendment)  Adt,
1945,

1945 XX The Madras CivilCourts The whole.
_ g‘ggendmem) Act,

1945 XXl The Madras District The whole,
_ Municipalitics (Amend- .
raent) Act, 1945,

1945 XXV The Malabar Tenancy Sections 2 and 3,
: (Second 'Amendment) -
Act, 1945,

1945 XXV The Criminal Tribes The whole.
- (Madras Amendment) .
Act, 1945,

1946 1l The Madras Motor The whole,
o Yehicles Taxation
(Amendmeat) Act,
1946,

1946 m The Madras Legislative Thewhole,
Assembly  (Railway :
Employees Removal
of Disqualifications)
Act, 1946.

1946 IV The Madras Gaming The whole, .
(%endment) Act,
1946,

. vV The Madras  Debt The whole, :
1946 Conciligtion {Amend-
ment) Act, 1946,
Vi Ths Madras District The whole,
1946 Municipalities {Second '
Ag?gndment) Act,
1 * .

iMé VD The Madeor heiripg o
Municipalitics ant S-ctions 2,3
Local Boards (Anend- and 4, '
ment) Act, 1946,




Short title. Extent a;f repéal,
@ | @

The “Madras ,Fle. Section 2.
- mentary  Education
(Amendment) Act,

1946.

The YTamil Nadu] Dis- Sestions 2, 3
irict Municipalities and 4, '
and Local Boards
(Amendment) Act,

1947.

The Madras City Muni- The whole.
. cipal  (Amendment)
- Act, 1947,

The YTamilNadu] Temple Sections10and
Entry Authorization 11,
Act, 1947,

Thq Madras "'City Muhi— Sections 2 to
cipal (Secopnd Amend- 12,
‘ment) Act, 1947,

The Ma’drags\City Police 'The whole.
and District Police
(Amendment) Act,

1947,

The Cririinal Tribes The whole.
Q;%%dras Repeal) Act,
.l »

The - Madras Remo- The whole. :
val of Civil Disabilities ' : i
(Amendment)  Act, - :
1947, .

The Madras High Court Section2.
(Jurisdictional - Limits) :
Ameadment Act, 1947,

The YTami S{udu] Estas Section 8. _
tes Communal, Forests '
and Private Lands
{Prohibition of Alie-
nation) Act, 1947,

The fTamilNadu]Tuber- Scction 14,
- culosis . Sanatoria
(Regulation of Byild-
ings) Act, 1947,

Thse words were substituted for the word “Madras” by the -
amil Nady, Adaptation of Laws Order, 1969,88 amended by the Tamil 3
du Adaptation of Laws (Second Amendmont) Urder, 1969,




x

Yeaqr, Number.
{1 (2)
) 1947 XvII
1947 XX
. 1947  XXI
1947 XXII
| 1947 XX
1947  XXIV
1947 XXV
1947  XXVil
1947 XXVIlI
1947  XXIX
1947 XXxli
1947  XXXDT
1947 XXXV

Repeating and Amending

(1952 : T.N. Act X1
Short title, Extent of repeal.
M @

The Madras . Hac- The whple.
~ kaey Carriage (~mend
ment) Act, 1947.

The Md\irus ._‘ttmg The WhOIu L
. Tax (Amendmeic? Act,
1947,
The Madras ¥rohi- The whole.
~ bition (Amendinent)
Act, 1947. N
The Ma.dras Abkari The whole.
(Amendment)  Act, .
1947. | - _
The: Madras Places The whole,
of - Public Resort
(Amendment) Act,
1947,

The 1[‘I‘am11 Nadul Muni- Sections 2 and
- cipaland LocalBoards 3,

(Amendment) Act,
194_‘7.
The Madras  General The whole. !

Sales Tax (Amend-
ment) Act, 1947,

The Madras Entertain«
ments Tax (Amends
ment) Act, 1947,

The Madras ity Policc The whole.
(Amendmenty  Adt,
1947.

The WTami! Nadui Pro-
hation: of  Offenders
{Amendment) Act,

1947.
The §Tamil Madu IMarp-
ttayam {(Amend
ment) Act, 1347,

The Madiras Prohibition The whole.
{Temporary Amende
. 1ment} Act, 1947.

The Madras Eupression
of Imaoral Traffic
(é,énem%mem) Act,

The whole.

Section 2,

Sections 2 to 5

The whole.

1These words weic 5ub=;tuuted for tﬂu word “Madras" b

Tamil Nadu Adaptation of Laws Order, 1969, as amended tl;th:
Tamil Nadu Adaptation of Laws {Second Amcndmmt) Order, 1969, .




PRURAAKL.  Pepenting g imompry 2
Yoy, Nunbes, Short title, Lxtent of repeat.
| (2) B @

| The Madras Home SCthou 12,
Guards Act, 1948,
Vi The Y[TamilNadu] Res- Sections 17 and
triction - of Habityal 18. -
Offenders Act, 1948,
v The fTamil Nadu] Re- Sections2!3; 4,
'  Cnacting and Repea- & and 6 and -
ling (No. I) Act, 1948, the Schedules.
i1 The {[Tamil Nadu] Re-- Sections 2,3,4
enacting (No.XI) Act, and 5 and
1948, “the Schedyle,
Ix . The 1[Tamil Nadu] Re- Sections 2, 3
. enacting (No. M) Act, and4and the
S 1948, S Schedule.
X . The Madras Civil Courts T e whole,
. (Amendment) Act,
1948, . -
Xi The Madras Sales of The whole,
: Motor Spirit Taxation
(Amendment) Act,
S 1948, |
J148 xm ~ The Madras Prohibition The whole,
. Amendment) Act,
! 1948,
1943 XVi The Madras  General Sactiop 3.
, Sales Tax  (Amend-
ment) Act, 1948.
1948 XVIII The Malabar Irrigation The whole,
Works (Construction ,
' ' and Levy of Ceas)
(Amendment)  Act,
1948,
1948 xIX The Madras Prohibi- The whole,
' tion (Second Amend-
ment) Act, 1948,
S i48 XX The i Tamil Nadu] Agri- Scctions 2to 15,

culturists Relief
(Amendment)  Act,
1948,

. Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1 969,
125-3—16

u_,.____._,.,___..._,_____“_

These words were substituted for the word “Madras” by tpe
N Tanl;il Nadu Adaptation of Laws Ordcer, 1969, as amended gy

the .
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242 Kepealing and Amending {1952; T.N. Act XJ

THE SECOND SCHEDULE. -
JR—
(See section 3)
Year.  Number. Short ti:le.. Amendments.
W @ o @
- 1918 IIT  The Madra_s Pre- In 'sectibn © 2 'in

vention of Adul-  the definition of “local
teration Act, 1918.  executive officer”, for
' clayse (iii) (a), the
following shall be sub-

stituted, namely :—

“@iiY in or for other

{ocal arcas—
(«) the ) executive
authority as

defined in section
2{7) of the Madras
Village Panchayats
Act, 1950 (Madras
Act X of 1950}
of the panchayat,
or if the panchayat
is  dissolved or
superseded,  any
person  exercising
the powers and
discharging the
duties of  the
panchayat uader
sub-section (5) of
section 48 of the
Village Panchayats

Act aforesaid.”
1920 X1v The Tamil Nadu} In Schedule IV, in rule
District  Boards 10, for the words,**non=~
Act, 1920, panchayat areas™ in

the twop places where
they occur, the words
“non~panchayat area*
shall be substituted,

1923 vII The Madras Univer- In  section 4-A, clause
~ sity Act, 1923. {15), for the expression
‘University Training

Corps®” the expres-
sion “National Cadet
Corps’ shall be substi-
tuted,

e ——— g

IThese words were substituted for the word “Madras’ by the
Tai.." Madu Adartation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
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Year.  Number. Shore title. : Amendmengs,
d) @ 3) @
1926 | | (. The Andhra Univer. (i) In section 15, clayse
' sity Act, 1925, (5), under the heading
. “Class I —Ex-offico

“ Members”, for the
words “Surgeone
General with the Govy-
crnment of Madras®,
the words “Director
of Medical Services™
shall be substituted,

(ii) Ip Section—37-A,
sub~section (3), the
words  “in  Britigh
India” ghall be omit-

. : ted.
1947 XXXVI The Tamil In section 1, sub-section
S Naduil.Shops and  (3), for clause (a), the
- Establishments following clause shall
Act, 1947, be substituted,
namely ;- .

*“(a) It shali come into
force in the following

- areas on such date
as the State Govern
mont may, by noti -
fication, appoint ; —

(i) the City of

(1) all the munici.
palities  constitye
ted under the
- Madras District
Municipalities Act,
1920 (Madras Act
V of 1920), and

(iii) all areas within
the jurisdiction of
panchayats whicly
- under rule 2 of
Schedule IIT of the
Madras Village

1950 (Madras Act.
X ot 1950), shouid
be doemed ta be
coistituted under
that  Act, and
which% Immediately

._ 'ﬂ‘lme':. words were substituted for the ‘word ¢ Madras ** bythe -
“famil Naduwgl::lasptation of Laws Order, 1969, as amended by the
- Tamil Nadu Adaptation ofLaws (Second Amendmem) Order, 1969, _

125-3—164




344 Repealing and Amending
Year.  Number. Short title.
¢)) @) (3)

1947 XXXVI— The YTamil Nadu]

cont, - cont, Shops aud Iistab-
lishments,  Act,
1947—~cons,

1950 X

Village Pancha-~
yats Act, «“1950,”

In section 132, in clause

[1952; T.N. AcEXY!

The §Tamil Nadu] Insection42,sub-section

Amendments,. -
(4 i

before the  cofne
mencement of that
Act, were classi-
Hed by the State
Government as
major panchayats
and all areas
within the jurisdic-
tion of panchayats
constituted or re-
canstituted  under
that Act which for
the time being, are
classified by the
State  Government
as Class I panchayats
under section § (1)
{a) of that Act.”

(5), in the opering

~ paragrapah, for the ox-

pression “sub-section
(1)”, the expression
“*sib-section )"
shall bg substituted.

(4) (a), for the expres-
sion “‘sections 6 to 8§,
22,3, @, (5) (a)
and (D", the
expeossion *sections 6
to 8’ .9(2)’ (3): (B"A);
@, (3) @ and (7)
shuli be substituted,

1These words were substituted for the ward ““Madras” by t‘l‘m '
Tamil Nady Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendmont) Order, | 969,

B T —




